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C o i r  I n d u s t r y  ( F i r s t  A m d t . )  R u l e s ,
1976

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
A. P. SHARMA): I beg to lay on the
Table a copy of the Coir Industry
(First Amendment) Rules, 1976 (Hindi
and English versions) published in
Notification No. G.S.R. 1122 in Gazette
of India dated the 31st July, 1976,
under sub-section (3) of section 26 of
the Coir Industry Act, 1953. [Placed
in Library, See No. LT-11434/76].

B o r d e r  S e c u r i t y  F o r c e  L e a v e  ( F i r s t

A m d t . )  R u l e s , 1976 a n d  N o t i f i c a t i o n

u n d e r  C e n t r a l  I n d u s t r i a l  S e c u r i t y

F o r c e  A c t , 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to lay
on the Table—

(1) A copy of the Border Security
Force Leave (First Amendment)
Rules, 1976 (Hindi and English
versions) published in Notification
No. G.S.R. 1302 in Gazette of India
dated the 11th September, 197C, 
under sub-section (3) of section
141 of the Border Security Force
Act, 1968. [Placed in Library. See
No. LT-11435/76].

(2) A copy of Notification No.
G.S.R. 1371 published in Gazette of
India dated the 25th September, 1976 
containing corrigendum to the
English version of Notification No.
G.S.R. 861 dated the 19th June, 1976,
under sub-section (3) of section 22 
of the Central Industrial Security
Force Act, 1968. [Placed in Library.
See No. LT-11436/76],

R e p o r t  (1970) o f  T a r i f f  C o m m i s s i o n

o n  P r ic e  S t r u c t u r e  o f  M a n - m a d e

F i b r e  I n d u s t r y  a n i '  C o f f e e  ( A m d t .)
R u l e s , 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
/ISHWANATH PRATAP SINGH): I
beg to lay on the Table—
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( 1 ) A copy of the Report (1970)
(Hindi version) of the Tariff Com
mission on the Price Structure of
Man-made Fibre Industry—Viscose
and Acetate Filament Yarn and
Staple Fibre. [PJaced in Library.
See No. L T -l l^ f /7 6 ] ,

(2) A copy of the Coffee (Amend
ment) Rules, 1976 (Hindi and
English versions) published in Noti
fication No. G.S.R. 1192 in Gazette
of India dated the 14th August,
1976, under sub-section (3) of
section 48 of the Coffee Act, 1942.
[Placed in Library. See No. LT-
11438/76],

A c c o u n t s  o f  I . I .  T . ,  K a n p u r  a n d

M a d r a s  f o r  1973-74 a n d  1974-75 r e s 
p e c t i v e l y , A n n u a i , R e p o r t s  o f  T e c h n i 
c a l  T e a c h e r s ’  T r a i n i n g  I n s t i t u t e s

( N o r t h e r n  R e g i o n )  C h a n d i g a r h  an d

( S o u t h e r n  R e g i o n ) ,  M a d r a s , N a t i o n a l

B o o k  T r u s t , I .  I .  T., K h a r a g p u r  a n d

R a j a  R a m m o h a n  R o y  L i b r a r y

F o u n d a t i o n ,  C a l c u t t a  f o r  1975-76

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SrfRI
D. P. Y A D A V ): I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi version) under sub
section (4) of section 23 of the In
stitute of Technology Act, 1961:— .

(i) Certified Accounts of the
Indian Institute of Technology.
Kanpur, for the year 1973-74 alonp
with the Audit Report thereon.

(ii) Certified Accounts of t,h* 
Indian Institute of Technology!
Madras, for the year 1974-75 alon.= 
with the Audit Report thereoi1- 
[Placed in Library. See No. LT~
11439/76].

(2) A copy each of the followin’
Reports (Hindi and English ver"
sions): —
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0) Annual Report of the Tech-
nical Teachers' Training Institute 
(Northern Region) Chandigarh, 
for the year 1975-76. 

(ii) Annual Report of the 
Technical Teachers' Training In-
stitute (Southern Region) Madras, 
for the year 1975-76. [Placed in 
Library. See No. LT-11440176]. 

(3) A copy of the Annual Report 
(Hindi and English versions) of the 
.National Book Trust, India, for the 
;Year 1975-76. [Placed in Library. 
See No. LT-11441/76]. 

(4) (i) A copy of the Annual Re-
port of the Indian Institute of 
Technology, Kharagpur,. for the year 
i975-76. 

., . (ti) A statement (Hinji and 
. I 'English versions) explaining re-
,880ns for not laying simultaneously 
the Hindi version of the above Re-
port. . [Placed in Library. See No, 
LT-11442/76]. 

(5) A copy of the Annual Report 
(Hindi and English versions) of the 
Raja Rammohan Roy Library Foun-
,dation. ca'cutta for the year 1975-76. 
.. [Placed in Library. See No LT-
11443/76]. 

11.01 hrs, 

CONSTITUTION (FORTY -FOURTH 
AMENDMENT) BILL-contd. 

Clause 8-(insertion oj new article 
liSA-Equal justice and free legal aid) 

MR. SPEAKER: Now the House 
will take up the clause-bY-cIause con-
Sideration of the Constitution (Forty-
f4lurth) Amendment Bill. 

We are on clause 8. 

Mr. Nimbalkar to continue. He will 
M.w conclude as he has already taken 
ten minutes. 

SHRI NIMBALKAR (Kolhapur): I 
think you have read my amendment. 
It is a very important one. 

MR. SPEAKER: All amendments 
are important. 

SHRI NIMBALKAR: First of all 
I was wrongly reported in the English 
version over the All India Radio last 
night that I had not moved my amend-
ment to clause 2. Actually I had 
moved my amendment and I want to 
say that it should be corrected. 

~1  If i ~ If, """" ~  q-;q-i ~  

q-q-;rr I!. ~~  arr.recrr ~ 1 , ~ ff 

~ arr.rr !!t'" ~ ~  ;;rctrar 
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SHRI NIMBALKAR: The question 
is that it is felt that this amendment 
which I have brought is, on princip:e 
and on the ideal which made me to 
bring it, good but whether it should 
be included in the Directive Principles. 
My question is: What is this Bill then 
for? Is it only to acquire for ourselves 
blanket powers OVer the Fundamental 
Rights. If it was for that, then why 
all this camouflage, saying that this 
is in order to implement socialism and 
to bring about development in this 
country? So, all this is then some-
thing which is not going to convince 
us. We are very much interested in 


